
  
 

 
 

 

 

 
 

 

   

   

 

  

  

  

 

  

        

             
 

 

 

 

 

WP(C)No. 254 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

27.08.2014 

Mr AH Hazarika, learned Advocate, appears for the 

petitioner and Mr KP Bhattacharjee, learned GA, represents 

the State respondents. 

Learned counsel for the State respondents prays for 

and is granted two weeks’ time to seek instructions. 

List the matter on 10.09.2014. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

 

  

  

  

 

     

 

   

 

  

        
             
 

 

 

 

 

WP(C)No. 289 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

27.08.2014 

Mr HS Thangkhiew, learned senior Advocate, appears 

for the petitioner and Mr S Sen Gupta, learned GA, 

represents the State respondents. 

Issue notices to private respondents. 

Learned counsel for the State respondents prays for 

and is granted two weeks’ time to file affidavit-in-

opposition. Rejoinder, if any, be filed within one week 

thereafter. 

List the matter on 17.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

  

  

  

  

 

     

 

   

 

  

        
             
 

 

 

 

 

WP(C)No. 290 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

27.08.2014 

Mr KC Gautam, learned Advocate, appears for the 

petitioner and Mr K Khan, learned senior Addl. GA, 

represents the State respondents. 

Issue notices to private respondents. 

Learned counsel for the State respondents prays for 

and is granted two weeks’ time to file affidavit-in-

opposition. Rejoinder, if any, be filed within one week 

thereafter. 

List the matter on 18.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

  

  

  

  

 

     

 

   

 

  

        
             
 

 

 

 

 

WP(C)No. 291 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

27.08.2014 

Mr KC Gautam, learned Advocate, appears for the 

petitioner and Mr K Khan, learned senior Addl. GA, 

represents the State respondents. 

Issue notices to private respondents. 

Learned counsel for the State respondents prays for 

and is granted two weeks’ time to file affidavit-in-

opposition. Rejoinder, if any, be filed within one week 

thereafter. 

List the matter on 18.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

  

  

  

  

 

     

 

   

 

  

        
             
 

 

 

 

 

WP(C)No. 292 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

27.08.2014 

Mr KC Gautam, learned Advocate, appears for the 

petitioner and Mr K Khan, learned senior Addl. GA, 

represents the State respondents. 

Issue notices to private respondents. 

Learned counsel for the State respondents prays for 

and is granted two weeks’ time to file affidavit-in-

opposition. Rejoinder, if any, be filed within one week 

thereafter. 

List the matter on 18.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

  

  

  

  

 

     

 

   

 

  

        
             
 

 

 

 

 

WP(C)No. 293 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

27.08.2014 

Mr KC Gautam, learned Advocate, appears for the 

petitioner and Mr K Khan, learned senior Addl. GA, 

represents the State respondents. 

Issue notices to private respondents. 

Learned counsel for the State respondents prays for 

and is granted two weeks’ time to file affidavit-in-

opposition. Rejoinder, if any, be filed within one week 

thereafter. 

List the matter on 18.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

  

  

  

  

 

     

 

   

 

  

        
             
 

 

 

 

 

WP(C)No. 294 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

27.08.2014 

Mr KC Gautam, learned Advocate, appears for the 

petitioner and Mr K Khan, learned senior Addl. GA, 

represents the State respondents. 

Issue notices to private respondents. 

Learned counsel for the State respondents prays for 

and is granted two weeks’ time to file affidavit-in-

opposition. Rejoinder, if any, be filed within one week 

thereafter. 

List the matter on 18.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

  

  

  

  

 

     

 

   

 

  

        
             
 

 

 

 

 

WP(C)No. 295 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

27.08.2014 

Mr KC Gautam, learned Advocate, appears for the 

petitioner and Mr K Khan, learned senior Addl. GA, 

represents the State respondents. 

Issue notices to private respondents. 

Learned counsel for the State respondents prays for 

and is granted two weeks’ time to file affidavit-in-

opposition. Rejoinder, if any, be filed within one week 

thereafter. 

List the matter on 18.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

  

  

  

  

 

     

 

   

 

  

        
             
 

 

 

 

 

WP(C)No. 296 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

27.08.2014 

Mr KC Gautam, learned Advocate, appears for the 

petitioner and Mr K Khan, learned senior Addl. GA, 

represents the State respondents. 

Issue notices to private respondents. 

Learned counsel for the State respondents prays for 

and is granted two weeks’ time to file affidavit-in-

opposition. Rejoinder, if any, be filed within one week 

thereafter. 

List the matter on 18.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

  

  

  

  

 

     

 

   

 

  

        
             
 

 

 

 

 

WP(C)No. 297 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

27.08.2014 

Mr KC Gautam, learned Advocate, appears for the 

petitioner and Mr K Khan, learned senior Addl. GA, 

represents the State respondents. 

Issue notices to private respondents. 

Learned counsel for the State respondents prays for 

and is granted two weeks’ time to file affidavit-in-

opposition. Rejoinder, if any, be filed within one week 

thereafter. 

List the matter on 18.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

   

 

  

 

     

 

  

 

  

        
             
 

 

 

 

 

WP(C)No. 298 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

27.08.2014 

Mr N Syngkon, learned Advocate, appears for the 

petitioner and Ms S Bhattacharjee, learned GA, represents 

the State respondents. 

Learned counsel for the State respondents prays for 

and is granted two weeks’ time to file affidavit-in-

opposition. Rejoinder, if any, be filed within one week 

thereafter. 

List the matter on 18.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 


